COSMOS CO-OP. BANK LTD. Correspondence Address : Horizon Building, 1st Floor, Ranade Road &
(Multistate Scheduled Bank) Gokhale Road Junction, Gokhale Road (North), Dadar (West),

Mumbai - 400 028. Phone No. 022- 69476012/57/58/28
E-AUCTION SALE NOTICE UNDER SARFAESI ACT, 2002
E-Auction Sale Notice for Sale of Immovable Secured Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) & 9(1) of the
Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower Firm through its Proprietor,
Mortgagors & Guarantors that the below described immovable property mortgaged to the Secured Creditor, the
possession of which has been taken by the Authorized Officer of Cosmos Co-operative Bank Ltd., will be sold on
the basis of “As is where is”, “As is what is”, “Whatever there is” and “Without Recourse” for recovery of
Bank dues as per the brief particulars given hereunder:

Name of Borrower Firm,
Mortgagors & Guarantors

Borrower Firm/Mortgagor : All that piece and parcel of Residential immovable property being Plot|

A COSMOS BANK Recovery Department, Region-I
£i;.
4

I
Details of Secured Assets for Sale/Auction

M/s.AIG Internatior!gl . No.17 admeasuring about 385.00 Sq. Mtrs. bearing Municipal Property
Proprietor Mr. Kanji Karamshi Patel| No.1545/17, comprised in Survey No.565/1, Municipal Ward No.2
(Deceased) o situated at Bhachau, Taluka Bhachau (Kutch) in the Sub-Registration
Through his legal heirs: District of Bhachau, Registration District of Kutch in the State of Gujarat
1. Mrs. Meena Kaniji Patel )

s and bounded as under:
2. Ms. Ayushi Kaniji Patel _
3.Mr. Vivan Kanji Patel North : 25Ft.InternalRoad & thereafter PlotNo.8
Guarantor/Mortgagor : South : Landof Prajapati Khengar Lakhman
Mr. Karamshi Valabhai Vaid East : PlotNos.18&19
Guarantors : West : PlotNo.16

Mr. Pankaj Mohanlal Mistry
Mr. Raju Tejaramji Suthar

Demand Notice Date & Amount Demand Notice Date 08/11/2024 of X. 68,72,978.48 plus further interest |

charges thereon.
Possession Date & Type 05/07/2026 Physical
Reserve Sale Price 332,00,000/- (Rupees Thirty Two Lakhs Only)
Earnest Money Deposit (E.M.D.) | ¥3,20,000/- (Rupees Three Lakhs Twenty Thousand Only)
Bid Incremental Value 25,000/ (Rupees Twenty Five Thousand Only)
Date & Time of Inspection With prior appointment .
Date & Time of E-Auction 29/10/2026 from 1.00 pmto 2.00 pm '

STATUTORY NOTICE: As per rule 8(6) & 9(1) of Security Interest (Enforcement) Rules, 2002.
This notice also be considered as a 30 days' notice to the Borrower Firm through its Proprietor, Mortgagors &

Guarantors of the said loan to pay the dues in full before the date of sale, failing which the secured assets will be
sold on above auction date.

Note: 1. EMD/BID forms are available with Authorised Officer, 2. Please contact for EMD payment & other
details to Authorised Officer Mob.9960974848/9322480888/9819192192, 3. Last Date & Time of EMD and
KYC Documents submission 28/10/2026 upto 4.30 p.m.

For detailed terms & conditions of the auction sale is available with the Bank Website i.e.
https://www.cosmos.bank.in/auction-notice.aspx AND Auctioneer Website i.e. https://cosmosbank.auctiontiger.net

Sd/-

Asst. General Manager & Authorised Officer

Date: 28/09/2026 under SARFAESI Act, 2002

Place : Mumbai Cosmos Co-operative Bank Ltd.
SMFG SMFG INDIA CREDIT COMPANY LIMITED

S imCredit Conporate O, : #1th Foos  Wang, Imbessy 17, Lal Bahadiur Shantri Wang, Sand™ Megas Vikhmok{Wedt), Mosba, Maharashin S3008)
R Regd, O, 2 Coemmeraoess [T Fak, Tosser B, 150 Floos, 8a.1 17, Mot Pooramalles Rodd, Pomdat, Ohennal, Tamil Madu - 600116

POSSESSION NOTICE

{For Immavable Property) (Under Rule & {1} of the Security interest (Enforcement) Rules, 2003)

Wheseas the undersigned being the authorized offices of SMPG India Credit Company Limited, Having its registered office at
Commerzone IT Park, Tower B, st Floor, Ko, 111, Mount Poonamallee Boad, Porur, Chennai, Tamsl Nadu - 800116 and corporate office
a1 17th Fieos, C Wing, Embasiy 247, Lal Bahadur Shadrri Miarg, Gandhi Nagar, Vikhroli (Westl, Mumbai, Maharashira 400083, under
Securitisation and Reconstruction of Fmanciad #&ssets and Enforcement of Security Interest Act, H00F (54 of 2002}, and in exercise of
powers conferred under Sectlon 13{12) read with Hule 3 of the Security Interest [Enforcement) Rules, 2002 Bswed Damand Matice
date mentioned hercunder calling upon the following borrowers to repay the amount mentioned n the notice being also
mienthonad hereunder within 80 days from the date of receipt of the said notice. The following borroweers having fadled to repay the
amount, notice i hereby given to the following borrowers and the public m general that undersigned has taken possession of the
progeriies described harein below In exercise of powers conferred on hirm under sub section (4) of section 13 of the act read with
Aule & af the Security interest (Enfarcement] Fulbed, 2002 an the date mantionsd hereunder

Name of the Borrower/ Demand Description of Immovabile Date &
Co-Borrowers/Guarantors Motice Dats Property/Properties Type af
| & Loan Account Mumber & Amount Mortgaged Possession
LAM : 17360757 1980479 Date : 12-05-20305 | COMMERCIAL PREMISES BEMNG SHOP MO 26 ADMEASUIRIMNG | 27.09. 2028
1L.VRAITRADING OO Me 1,24,08,556.61/- | APPROXIMATELY 6721 SOUARE METER {CARPET AREA) AMD [Physical
2 MANISHELMAR Ihupees Ona Lrore | HAVING TLA0 SQUARE METER [BUIRT-UP AREA) ON THE 15T | possession)
BABUBHAI PATEL Teenty Four Lakhs | FLOOACOMSTRUCTED ONTHE 5410 PROJECT LAND, TOGETHER
3. ASHABEN Eight Thousand Five | WITH UMDIMVIDED SHARE ADMEASURIMNG 18.97 S0OLUARE METER
MANIISHEUMAR PATEL Hundred Fifty Six | I8 THE SAID PACJECT LAMD AND TOGHETHER WITH RIGHT TO

and Paisa Sty Ona | USE COMMON AMEMITIES INTHE SCHEME EMOWN A5 SOLARIS
Onlyl as on 6 May | BUSINESS HUE® SISTUATED AT SURVEY MO218, FINAL PLOT
H26 MOAE3, TOWN PLANNING S5UHEME MO2S (NARANPLRA} AT
MOUE: VADAS, TALUKA: SABARMATI, DHATRICT ; AHMEDAEAL.
BOUNDARY:- EAST: LIFT AND PASSAGE, WEST: 13 MTRS. AOAD,
MORTH: SHOP RO 27, SCUTH SHOP MO 25

LAN 212492091089 21 58 Pate ; 2H-09-2026 | PROPERTY MO 2600, 2025
1. MAHENDRABHAI Hs, 20,522,967/ ALL THAT PIECES AMD PARCEL OF IMMOCARBLE PROPERTY [Physical
PARBATEHAI LADVA [Rupsaes Twanty COMPRISENG OF AESIDENTIAL TEMEMENT COMSTRUCTED ON | possession)

2. BHANUBEM Lakhs Fifty Two BLA LAMD ADMEASLIENG 16745 SOMT. OF PLOT NO214 OF
MAHENDRABHAI LADVA Thoaisand Mine AREA KMNOWS A5 "SHEEEN PARK ©° LYENG AMD SITUATED aAT
3. BAJRANG ENTERPRICE Hurdred Sixty REWEMUE SUFVEY MO 281, 351 AND 5 OF VILLAGE [ARGHADS OF

4. AKASH MAHENDRARHAL | Sowen Onlyl ason 7 | TALUKA PRCADHENSF DISTRICT RAJKOT. BOUNDARIES:- EAST -
LADVA Apr 2026 FLOT WO, 205, WEST - ROAD, MORTH - PLOT NG, 215, S0UTH -
PLOTNO. 213

property will be subgect to the Charge of SMFG India Credit Company Limitad far an amount mantioned herein abowe and interest
thereon, Tha barrawer's attention s invited to provisions of seb-section (8] of section 13 of the Act in respect of time avadlable, to redaem
the secured assats

Date: 29/0 2026 Authorlsed Officer,
Flace: Ahmedabad & Rajkot SMFG ndia Credit Cormpany Limited

molil; Motilal Oswal Home Finance Limited
6.‘ ‘%u ] Corporate Office : Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot, Prabhadevi,
voma Franen MUMDbai-400025. Email :- hfquery@motilaloaswal.com. CIN Number :- U65923MH2013PLC248741

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home Finance
Corporation Ltd.), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and
in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice being also mentioned hereunder within
60 days from the date of receipt of the said notice.

The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general that undersigned
has taken possession of the properties described herein below in exercise of powers conferred on him under sub section (4) of section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.

Sr. el Agreem;onrt":lvt:;r/ /Name b Dat;::igzzand Pozzz‘::i;n Description of the Inmovable Property All that part and parcel
L Co-Borrowers / Guarantors Outstanding Taken Ly L G O
LXRAJ00417-180051543 &
Borlr-c))(v?llcle(rjl'-ll‘? :;iﬁ?::iﬁ?gl_l Al Plot No. 31 Paiki, Plot Area 65 Sq. Mtrs. Land Known As
) CHAUHAN 03.07.2026 Dharm Siddhi Society, Survey No. 2/1P1, 2/1P2, 2/1P3 & 2/2,
1. For 23.09.2026 | Village : Jambudiya, Dist. Morbi, Gujarat. East : 7.50 Mtrs.

Co-Borrower-1 : SHANTUBEN
NARANBHAI CHAUHAN
Guarantor : MUKESHBHAI MANASURBHAI
PARMAR

Rs. 10,74,025/- Wide Road; West : Plot No. 63 Paki Land; North : Plot No. 30
Paki Land; South : Plot No. 31 Paki Land.

Property Bearing House No. 118 Vinayak Villa Residency, RS.
No. 187, Plot No. 44 to 47+56 To 59, Sub Plot No. 44 to 47+56
To 59/10, Morbi Road,Rajkot, Gujarat. East : Road Measuring
7.50 M. On That Side Measuring 12-115 M. is Located With
A Roundabout; West : Sub Plot 44 to 47+56 to 59/9 Above
Building No. 117 Measuring 12-115 is Located. the Wall On

LXRAJ00315-160006798 &
LXMOHOF1121-220630960
Borrower : RAJESH BABULAL DIVAKAR | 03.07.2026
2. | Co-Borrower-1 : RANJANBEN BABULAL For 23.09.2026

Co-Borrower-2 [gm_ﬁ;N RAJESHBHAI Rs. 11,12,382- That Side Is Locateq; North : Sub Plot 44 Fo 47+56 to §9/11 is
DIVAKAR Located on Thg Building No. 119 Mgasurlng 7-8'4 M.; Sout'h
: Road Measuring 7.50 M. On That Side Measuring 7-84 M is
Located With A Roundabout.
Flat No. 301, On The 3 Floor, Area Adm. 460 Sq. Feet i. e.
42.73 Sq. Mtrs. Super Built Up Area & 340.74 Sq. Feet i. e.
31.35 Sq. Mtrs. Built Up Area In The Building Known As Raj
LXSUR00116-170050565 02.07.2026 Avenue Building No. C, Situated At Survey No. 226/1 + 5/B
3. Borrower : MADHAI MIHILAL LATHI For 23.09.2026 | & 226/8 Block No. 231, Plot No. 9 to 24, Area Adm. 966.16
Co-Borrower-1 : APARNA MADHAI LATHI | Rs. 3,71,521/- Sq. Mtrs. & Plot No. 77 to 80 Area Adm. 246 Sq. Mtrs. Total

1212.36 Sq. Mtrs. of Moje : Village Sachin City Of Surat,
Guijarat; East : Flat No. C/304; West : Road; North : Road;
South : Passage.

LXMOPALANP922-230658917 &
LXMOPALANP5422-230660483

Borrower : BHARATBHAI CHATURBHAI Grampanchayat Property No. 478/1, Assessment Serial No.

TURI 06.07.2026 511, Total Area Adm. 675 Sq. Feet Situated In The Sim of
4, . For 23.09.2026 | Velavapura,Tal. Deesa, Dist. Banaskantha, Gujarat. East :
co-Borrower-1 : DI%‘QBEN BHARATBHAN| 8,27,648/- Road; West : Plot of Kemchand Chatur; North : Road; South
Guarantor : SANDIPKUMAR MANGALDAS : House of Natvarbhai Shankarbhai.
SOLANKI

| Flat No. G-3, Ground Floor, Area Adm. 300 Sq. Feeti. e 27.87

LXSUR00216-170035697 Sq. Mtrs. Shiv Square, Harihant Park Society, Vibhag No. 2,

. 03.07.2026 Kadodara Char Rasta, N. H. No. 08, Revenue Survey No.
5. B°é’°‘ger'ANG?F’S"‘AAR“:';%'EUI‘\EN@XSR' For  |24.09.2026|133, Block No. 137/A, Hissa No. 3, Plot No. 117 to 110 & 127
o-torrower- TARI Rs. 7,09,751/- to 129 Mouje : Kodadara, Dist. Palsana Dist. Surat, Guajrat.
East : Flat No. G/1; West : Road; North : Parking; South :
Building.
LXSUR00416-170031011 Plot No. 118 Adm. 48 Sq. Yard i. e. 40.15 Sq. Mtrsa Along
Borrower : ANKUSH SURAJBALI SAHOO 07.03.2026 With 21.20 Sq. Mirs. In The Land of Rahi Township Part-1,
6 Co-Borrower-1 : SURAJBALI DASRATH ' Ft;r 24.09.2026 Khata No. 1149, S. No. 352, 353 354, Block No. 369, Adm.
' SAHOO Rs. 9,09,216/- R 33059 Sq. Mtrs., Moje Gam Kareli, Palsana, Surat. East :

Guarantor : RAMBHAVAN RAMDAS Soc. Road; West : Plot No. 137; North : Plot No. 119; South
MORYA : Plot No. 117.

Plot No. 90 (As Per Passing Plan Plot No. A/90), Area Adm.
89 Sq. Yards i. e. 74.42 Sq. Mtrs. Mansi Residency, Revenue

LXSUR00315-160015392

Borrower : BALKRUSHNABHAI 05.06.2026
| | P s St 01 0 ok 5 e 7
Co-Borrower-1: SHYAMBEN Rs. 17,32,498/- g. MUS., ' , Viiage . Bagumara, LIst. sural,

Gujarat. East : Plot No. 89; West : Plot No. 91; North :

BALKRUSHNABHAI PATEL Internal Road of The Society; South : Plot No. 99.

LXSUR00315-160005015

Borrower : MANOJKUMAR RAMNIRANJAN| 23.12.2020 Plot No. 113, Garden City Vibhag-1, Near Aradhana
8. PAL For 26.09.2026 | Laketown, Bardoli Road, Block No. 87, Jolva, Palsana, Surat,
Co-Borrower-1 : CHANDRAKALI Rs. 9,08,517/- Gujarat-394 327,
MANOJKUMAR PAL

The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Sd/-
Place: Gujarat Authorised Officer
Date : 29.09.2026 Motilal Oswal Home Finance Limited

e .l: -
j i 1
o) L

IDDANTNN4 Retail Recovery, Rajkot

APPENDIX IV [RULE B{1)]
POSSESSION NOTIGE iron mmovasLe rroperTY)

Whereas The undersigned being the Awthorized officer of DBl Bank Limited under
the Securitization and Reconstruction of Financial Assets and Enforcamsant of Security
Interest Act, 2002 (54 of 20020 and in exerclse of the powers confarred under Section
1301 2) read with rufe 3 of Security Interest {Enforcement) Rules, 2002 issued a demand
nobce daled 25/08/2025 calling upon the bormower (1) Mr. Manish Himantial
Vaghadiya (2) Mrs Ashaben M Vaghadia, fo repay the amount mentioned in the notice
being Rs.19,97,994/- (Rupees Fifteen Lakh Ninely Ome Thowsand Ning hundred
Minety Four Daly) together with further imferast hareon with alfect from 1000520025 1o
|08 Bank within 60 days from the date of the receipt of the szid notice.

The borrowar having faited to repay the amownd, ndice & hereby given 1o the
borrowes and the public in gereral that the undersigned has taken Physical possession
of the property described herein befow, in exercize of powers conferred on him under
sub-saction (4) ol section 13 of Act read with rule 8 of the Security Interest
{Enforcament) Aules, 2002 an this the 26tk day of Seplember of the year 2026

The borrower in particular and the pubSc in genaral is hereby cautioned nof {0 deal
ittt peaparty and army dealings with tha peogerty will be subjact to the chargs of 1DBI
Bank Limited for an amount of Rs.15,91,994/- (Rupees Fifteen Lakh Minety One
Thousand Nine hundred Ninety Four Only} togathar with further inferas! theraon with
efect from 100572025

The borrower's attention is invited to provisions of sub section (B) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

The Morigaged Assels All That piece and parcel of Immoveable Property situaled at
Shop Mo. 15 having area admeasuring abouf 23.24 sg. mirs. and Commercial Shap Mo.
16 hawing araa adimedsuning abaut 18.59 sq, mies. an the groand fleos of a commesngial
building named Pragati Compéax, constructed on aghat land collectively admeasuring
abput 468,93 2q.-mirs., known as the canter side of Lati Plot Mo, 7 & 8, ving and situated
at City Swrvey No. 1368-8, Shaet Bo, 173, Ward No, 3, Morbi. Gujarat. Boundaries of
Shop Mo. 15 Korth: Shop No. 16, South: Shop Ko, 14, East: Passage, West Road.
Boundaries of Shop No. 16 MNorth: Shop Mo, 17, Sauth: Shop Mo, 15, East Shop Mo, 18,
West: Road Together with abl and singalar the siructures and erections thereon, both
present and future.

Date : 26.09.2026 Authorized Officer

Place : Rajkot IDBI Bank Limited
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FINANCIAL EXPRESS

[
PUBLIC ANNOUNCEMENT

[ Under Regulation & of the Inschwency and Bankruptcy Board of India
(Insohvency Resolution Process for Corporale Persons) Regulations, 2016]

FOR THE ATTERNTION OF THE CREDITORS OF
TAKSHASHILA RESICOM PRIVATE LIMITED
RELEVANT PARTICULARS
. Name of Corporate Debtor 'TAKSHASHILA RESICOM PRIVATE LIMITED
7. |Dale of incomparaiion of Corporate Debtee | 1642021
3 !."l.l.l'.."h"lll|:|' under which Corporale Detdar is | Regisyar of Companigs, Ahmedahar
|incorporaied | receslerad
4, |Corporate Mentily Mo, Limited Llabllly  U4S309GI2021PTC122070
idenlifcation bed, ol Corporale Detlar
5. |Addreas af the registered offce and G0 TAREHASHILA DEVELOPERS PRIVATE LIMITED
principal office (if any) of Corporats Debsor COMMON, TRESHASHILA AIR, BMH TOWM HaLL,
Abmpdabad, AHMEDABAD, Gujaral, India, 3800048

. | Iscivency commencement dale in 25-09-202% {Fegisiry communication & Carified copy
rippic] of Corporale Delrlar of arer val not roceived)

7 |Estimated dale of clsue ol Indpdvanty 2403, 2027 (i 4., 180D days fam e nsolvency
{resalbon phocess commancament dala)

§, [Mame and Registston rumber of the Chetan B, Patel
ingthveney prolessicna acting 85 Inberln | Reg. Mow: |BBLTPA-(02P-KOOA 1 8GO 9-20201 2661
i Rasolsfon Professonal AFA Yalld Upto - 30062007
4. |Addmss & amail of the inlerm resolution | Address; 4106, TEaniem Sguana, Thatla) CGross
[.FI:[H‘EHI'.I."IH! a% rl‘!gviﬂﬂllﬂﬂ wiith the bosd Rioad Sarkl-E;'i.Ganmhagar Hp:_lhll'a_'r Thaﬁgl
' A medsatiad - JR005S
Email : chetan p-nln-‘ll::@'gmail.mn

10, jAddress and e-mail o ba used for Address: &-106, Tiaream Squara, Thatey Crose
(eorespondencs with the Fdenm Road, SarkhajGandhinagar Highwaay. Thaltaj,
Rasdidon Professional Abmadabad-J80054

Email : resicem23@gmail.com
(Tox e wssined fioe Subimisson of daims)
Mokb: S2S00227 T

11 |Last date for submission of clame | pe.10-2026

| University Road Branch,
¥= 3w gfem v}% Vyanktesh Vogue, Indira Circle,
Bank of India BOI 150 Ft. Ring Road, Rajkot - 360 005
APPENDIX-IV [Rule-8(1)] POSSESSION NOTICE (For Immovahle Property)

Whereas The undersigned beang the Authorzed Officer of the Bank of India,
University Road Branch, Rajkot Under the Securilization and Reconstruction of
Financial Assels and Enforcement of Security Interest Act, 2002 (54 of 2002} and in
exerciss of Powers conferred under Seclion 1312) read with rule 3 of the Security
Intarast {Enforcarment) Rules-2002, isswed a Demand Molice Dated 24.12.2025 calling
upan the Borrower' Morigagor Mr, Yimal Kumar Sudhirkumar Pujara to repay the
amount menticned inthe demand nofice being Rs. 20,03,239.78- (Rupees Twenty
Lakhs Three Thousand Two Hundred Thirty Nine and Paise Seventy Eight Only)
within &0 days from the date of receipt of the said nofice.

The Borrower | Mortgagor having ffed io repay the amoen, nofice is hereby
given o them and the public in general that the undersigned has taken Physical
Possession of the propery described herain below m exercse of powers confermad on
him under sub-section (4) of section 13 of Act read with rule & of the Sacurily Inferest
Enforcament Rules, 2002 on this the 28th day of September of the year 2026,

The Borrower | Morigagor m particular and the publc in general is heraby
cautioned nod fo-deal with the properly and any dealings with the properly will be
subject o tha charge of the Bank of Indla, University Road Branch for an amount Rs.
20,03,238,78/- [Rupees Twenty Lakhs Three Thousand Two Hundred Thirty Nine
and Palse Seventy Eight Only) as on 2412 2025 and furiher inferest & expenses
{hareon until full paymeant.

The Borrower's attention is invited to provisions of Sub-Section (8} of section 13
ofthe Act, in respectoffime available to redeem ihe secured assets

All that part and parcel of the property consisting of Residential Flat Mo. 801 on
Bith Floar with Built up Area Admeasunng 540 Sq. Feet, situated on Survey No. 140
paiki 2 paiki 3 of Village : Ghanteshwar, Wing Bi2lA, Crysial 26 Apartment, Building-2,
Dpp. SRP Camp, Nr. Bapa Sitaram Chowk, Vardhman Nagar, New 150 Ring Road,
Ghantashwar, Taluka and District : Rajkol, having area admeasuring 50,18 Sq. Mir. The
Property is Bounded by : North : Open to Sky, South : Flat No. 80, East : Opento
ky, Wast : Main Door of Flat & Common Passage

Date : 28.00.2026, Place : Rajkot Autherised Officer, Bank of India

DESCRIPTION OF THE IMMOVABLE PROPERTY

12.|Clasres of oediors, #any, under clause (B) | Home Buyars
{of subrsecton (54 of sucion 27, asoerlained
|y the Inlesim Resoldion Prolissions
13.|Mamas of insolvency profassionals anffiad| 1) Mr. Mukesh Ramjibhai Dayani
|t 3t a5 Buthorsed representative of creditans) Ragn Mo, SBEVIPA-O02TP-M0 11 IRE0ET- 207213816
in & claza (threa names for each class) 2| Mr. Amrish Mavinchandra Gandhi
Regn No.:BaVIRA-OO2IP-HO0E 020 8- 201 51 2034
31 Ms. Dipdi Marayan Mundra
[ | Rogn No.; BEVIPADONP-P-DE4 5200 3- 202414 366
44, () Relewan| forms and (&) Wb ink: hitpsvicki govinfomeidoenicads
ik Detatts of sulherzed representalives | (o) Wablnk hitps:fibhi.goy mips-regstentvies-ip'
| e avalable ab |
Mol is herehy given Tl e Malonal Company Law Trunal, Ahmedabad Banch, Court-ll, wvide #3
Ovder dated 25-00-2026 |Ragistry comminication ar Cenifed copy of arder nod recaied ag on daa)
passed in TP Mo 192 of 2026, has cederad e commencemant of a Caporate Insabency Resclution
Proceszol TAKSHASHILARESICOM PRIVATE LIMITED on 25-09-2026,

The creditors of TAKSHASHILA RESICOM PRIVATE LIMITED are hersdy called upon o submit their
claimewith proofon or befors 09-10-2026 b0 the intarim Riesoiusion Professional al te addraes mantianed
agamnstanirg Mo, 10above

Thee financial creditors shal submi their claims with procf oy elecironic means only. Al sther cradiom may
subrmit fha clame with proalin person, by post or by elecionic means.

& finercial credilor belonging bo @ class, as listed against endry o 12, shell indicabe s choica of
authorsed reprasaniative from among the $nee insclvancy prodassionals §sied against antry Mo, 130 act
s dulhonsed reprasanlilve ol the dasgs Home Buyersin Form G

Submission offalse or misleading proods of claimshall atiract penalties.

Sd-

IP Chetan B. Patel

Data ; 2809 2026 Inlesim Rasclulizn Profassianal, Takshashila Resicom Prvate Limibad

»\UIa-:e: Ahmeadehad Regn. Ne.: |BE-:~'|F-!|.-':.:|:'2I"P-?'|I:I{|E-1E'-'EmE'-:-:""JE']”EEE’-‘
indianexpress.com

Form No. INC-26
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of registered
office of the Company from one state (o another
Before the Central Government
Regional Director, North Western Region

B ROC Bhavan, Opp. Rupal Park, Nr. Ankur Bus Stand, Naranpura,

Ahmedabad, Gujarat - 380013

In the matter of sub-section (4) of Section 13 of the Companies Act, 2013 and
clause (a) of sub rule [5) of Rule Eﬂzu;ﬂ're Companies (Incorporation) Rules,
AND
In the matter of OPTUS LAMINATES LIMITED having its registered office at
Block/Survey No. 198 (New Block/Survey Mo. 837}, Sonasan, Taluka-Prantij,

District-Sabarkantha, Gujarat, 383210

Motice is hereby given to the General Public that the Company proposes to make an
application to the Central Government under Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the Company
interms of the Special Resolution passed at the Extra-ordinary General Meeting of the
Members of the Company held on May 30, 2026, to enable the Company to change its
ragistered office from tha State of Gujarat to the State of Maharashira.

Any person whose interest is likely to be affected by the proposed change of the
ragistered office of the Company may delver either on the MCA-21 portal
{wwewmica.govn| by filing the Investor Complaint Form or ceese to be delivered or
send by repsterod post his/her objectons supported by an affidavit stating the nature
af his/her interest and grounds of apposition to the Regonal Derectar, Morth Westem
Region at B ROC Bhavan, Opp. Rupal Park, Nr. Ankur Bus - Stand, Maranpusa,
Ahmedabad, Gujarat 380013 within fourtgen days from the date of publication of this
notice, with & copy of such objections sent to the applicant company at its registered
office mentioned balow:

OPTUS LAMIMATES LIMITED, Regd. Dffice: Block/Burvey Mo, 198 (Mew Block/Seney
Mo. B37), Sonasan, Taluka-Prantij, Distnct-Sabarckantha, Gugarat, 333210,

For Dptus Laminates Limited

Sl

Vasu Sarvesh Agarwal

Date: September 29, 2026 Director
| Place: Gujarat DIN: 10087583 |

| arrive at a conclusion
not an assumption.

Inform your opinion with
detailed analysis.
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DANIEOF BAROR/ L EOSRE SALE NOTICE FOR SALE OF

g dd 3 F=he Mahalaxmi Tower, 15t Floor, Tithal Road,
Bank of Baroda Valsad. Ph.: 02632-241454,
Email : sarbbul@bankofbaroda.com

IMMOVABLE PROPERTIES

"APPENDHX- V-4 [See provise to Rule & [2) & 8 (8)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Sri | Branch Mame & address of

Lod MHame R ;
No. | Contact No Borroweris | Guarantors

1 ROSARE |EXCEL !’EIHI PACK s

it Me 24 Bhiad Laghu Lidyog Sahkar
a9524290330 | Mardli Sarigaon Bhilad, Gujarat 396105
Mr Jayash Balkrishna Wyas & Mrs Malti
Jayesh Wyas Flat Mo 2054 2 Ray Complax
Chharwad Road Vapi Pard Wepi 356155

Malice 15 hereby given tothe public in general and in particular to the Borrower (5] and Guarantor (5] that the below descrbed immovabla property mortgaged ! charged to the
Securad Credidor, possession of which has been laken by the Suthonzed Officer of Bank of Barada, Sacured Credilor, will be soid on “As is whera is”™, “As is what is", and
“Whatever there 15" "without recourse basis" for recovery of below mentioned account's. The detalls of Borrower/siGuarantoe/s!/Secured Aszel's Dues/iBesarde Pricala-
Auction Date & Teme, EMD and Bid Increase Amaunt are mentioned below

Short Description of proparty with g
known encumbrances, If amy [ Total dues EWDIS Bid
Status of Possession Amaun|
Fsidential Flat Mo &-27205, admeasudng 775 00sq flie T2 02 sq mirs on 2nd 1. Rs. 20,92 504/-
flogrof Buldng 4-2 of Rafhans Complex raised on MA land bearng ploino 1 of Rs. 2. R 205 250/
sursery i 314 wilkin Vapl Gty survey & murcapal lirs of Vapi, Districl vassad 40,50 8E5/. 3. Rs. 10,0000

with all the othars rights, fithe, interast and benefits herein belmgings fo Mr g (With undimited
Jayash Balkrizhina Vyas & Mre Malti Javash Vyas and is bawndad as undes: 26.09.2026 extension of
East Open Space & Chharwada Road, West: Fiat No B 408, North, Fial No- B ' 10 minutes each)

{12, Sauth: Open Space &A-1 Building (Physical Pessession)

Date : 28.09,2026
Place : RDSAREB Valzad

* Date of E-Auction : 07-11-2026 * Time of E-Auction : From 02:00 PM to 06:00 PM, (FOR 30 Days Notice)
* Property Inspection date & Time. 15.10.2026 11:00 AM to 02:00 PM

For defaied terms and conditions of sale, please refer to the link provided in hiips:ibankofbaroda.bank.infe-auction and coline auciion pordsl hitps.ibaanknet.com. Also,
prospectve bidders mayconizct the Authonzed Officar on Tel Ne, 02632-241454 Moblle; 9924290330,

Chief Manager & Authorised Officer,
Bank of Baroda
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